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1. Learned counsel appearing for the applicants/
intervenors have submitted that they were the original writ
petitioners in the High Court. It is further submitted
that out of ten petitions, which were dealt with by the
High Court, the Uttar Pradesh Public Service Commission has
chosen to challenge the judgment in respect of only one
matter.

2. We see force 1in the submission and allow their
intervention applications. We have also permitted learned
counsel to advance their submissions and have heard all the
learned counsel, including the learned Additional Solicitor

General appearing for the petitioners.

3. Arguments concluded.
4. Judgment reserved.
(Sarita Purohit) (Tapan Kumar Chakraborty)
Court Master Branch Officer
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